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The applicants who were in service of Respondent No.3 

had filed writ Petition No.617/83 in the Nagpur 1nch of 

the Bonbay High Court and. it is trznsferred to this Tribunal 

under Section 29 of the Administrative Tribunals Act, 1985. 

In the writ Petition the applicants have prayed for 

directing the respondents to prepare a cornon seniority list, 

disciplinewise for Grade E-1id d3ove in the discipline of 

mining in respect of the respondents-conpiies. They have 

also prayed for consequential reliefs including promotions. 

Respondent No.1, Coal India Limited is a corrpy 

registered under Conpanies'ct and Respondents NOs.. 2 to 6 

are its subsidiary corrpies. As they are not notified under 

Section 14 (2) of the Administrtive Tribun1s' Act, we had 

issued notices to all the parties to show-cause as to how 

this Tribunal will have jurisdiction to decide this Writ Petition. 

Today the applic -its have filed an aDplication stating 

that this Tribunal will have no jurisdiction to decide the 

writ Petition. That arplication be numbered, as a MLsc.titjon. 
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5. 	we have he ard r. Padhye, learned advocate for 

the app1icits, flr.S.G.Aney for respondent No. 1 and 

Mr.S.C,hedja for respondent No.3. All of them stated 

that this Tribunal has no jurisdiction to entertain and 

decide this petition because respondent No.1 is not 

notified under Section 14 (2) of the Administrative 

Tribunals Act though it is entirely owned or governed 

by the Oentral GOvernrrQnt. Hena3, we hold that this 

Tribunal will have no jurisdiction to decide this petition 

id hence direct that the petition alongwith the record 

be remitted back to the Nagpur Bench of the Borrbay High 

Court. 
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